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Dr. K. L, Rao: It is true that at one
stage there was a proposal to take
over the project in the Central sector.
But since then, further considerations
prevailed and I do not think at the

present moment we are thinking of
taking over the project by the Centre.
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Shri S, Kundu: I would like to
know whether the Minister is aware
that there is imbalance between States
and States about the acreage of land
under irrigation and the amount of
money speni on irrigation projects.
What steps will he take to ensure
that the regional imbalances are re-
moved?

Mr. Bpeaker: This question relates
to Rajasthan Canal,

Shri D. N. Patodia: Since the Rajas-
than Canal will be used for irrigation
purposes and the fertility of the area
has already been proved, in the
national interest of increasing food
production it is very necessary that
this Canal must be taken up as a
priority project. May I know the
considerations which weighed with the
Government in deciding not to take
up this project in the Central Sector?
Will Government give second thought
to it and examine the possibility of
including it as a Central project o0
that the execution of this scheme may
be expedited?

Dr. K. L. Rao: It is accepted that
this is a useful project and fortunate-
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ly most of the work of the project has
been executed. Another Rs. 28 crores
have been-sanctioned for this project.
That is why I submitted in my answer
that full consideration is being given
to the finances of this project.

Shri K. N. Tiwary: The Minister has
stated that there was a proposal to
take this up as a Central project but
then this idea was dropped. If the
State Governments like Rajasthan or
Bihar feel that some of the big pro-
jects should be taken over by the
Central Government, may [ know
what is the gifficulty in taking over
such projects by the Centre?

Dr. K. L. Rao: As ] submitted very
often, what is meant by taking over
is financial taking over. Otherwise,
the engineers employed in this project
are very competent people and the
progress of the work is quite good. It
is mainly a question of finance. What
the hon. Members say is that we
should find the money for this, not
related to the State ceiling. That has
been the persistent request from hon.
Members from various parts of the
House, The Finance Minister is also
here and this question is receiving
our attention. It will be considered
further. '

Foreign Banks

*1115. Shri S. R. Damani: Will the
Minister of Finance be pleased to
state:

(a) the number of foreign Banks
operating in the country, State-wise;
and

(b) the control, if any, the Reserve
Bank of India or Government exer-
cise on the working andlor operation
of such banks?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-1022/67].

(b) In respect of their operations in
India, the foreign banks are subject
to the control of the Reserve Bank of
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India to the same extent as Indian
banks.

Shri 8. R. Damani: In the last busy
season some of the foreign exchange
banks borrowed money on call at a
very high rate of interest instead of
bringing money from their head offices
as they used to do in previous years.
May I know whether they have adopt-
ed this policy due to some Reserve
Bank res‘rictions or due to some other
reasons?

Shri K. C. Pant: I have to find out
about thig specific matter. ‘

Shri Piloo Mody: He is not expect-
ed to know about these things.

Shri S. R. Damani: May I know
whether the account books of tne
foreign exchange banks are being ins-
pected as they are being nspected of
Indian banks and whether all the
rules and regulations applicable to
Indian banks are alsg applied to them;
if so, when the last inspection {ook
place?

Shri K. C, Pant: These are foreign
banks and not foreign exchange banks.
All the rules which apply to Indian
banks apply to these banks as well,
including detailed inspection of all
the banks by the Reserve Bank of
India.

Shri V. Krishnamoorthi: May I
know from the hon. Minister whether
there is any restriction regarding the
transfer of profit because profit is
earned on the capital collected in this
country? Is there any restriction to
the effect that profit earned by these
banks would not be taken away to
their head offices in foreign countries
and that the profits has to be ytilised
only in this country?

Shri K. C. Pant: No, Sir.

Shri M. R. Erishna: May I know
whether these foreign banks have in-
vested money in industries in the
country; if so, to what extent have
they invested?

Shri K. C. Pant: I would have to
find out to what extent they have done
S0, SR
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Shri Ranga: Are they investing?
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Shri Jyotirmoy Basu: It is a very
important matter,

Shri K. C. Pant: Even if it is an im-
portant matter, I do not know about
cvery application that is made. Ile
has raised a point and I will certain-
ly look intp it. If he wants any in-
formation. 1 will furnish it.

Shri Jyotirmoy Basu: It is very im-
portant’ It wag publisheq in the
London Times.

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): It is certainly an important
question but the Reserve Bank has
not yet come to the stage when It
should make a reference to Govern-
ment. It has not yet made that
rcference, Therefore, I do not know
about these things. But no special
privileges will be given to any bank.

Shri Chintamani Panigrahi; What is
the amount of money that these
foreign banks repatriate annually by
way of dividend to their respective
countries?

Shri K. C. Pant: I can give the
figures for profits after tax. In 1961
it was Rs. 1.99 crores; in 1862 it was
Rs. 1.71 crores. ...

Shri Jyotirmoy Basu: Bogus,

Shri K. C. Pant: In 1963 it was
Rs. 1.88 crores; in 1964 it was Rs. 3.12
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crores and in 19856 it was Rs. 2.08

Ccrores,

Shri Jyotirmoy Basu: Repatriation
of profits only through the front door,
1 suppose.

Shri Chintamani Panigrahi: May I
know whether these figures which the
hon. Minister has placed before the
House were supplied by the banks
.themselves or whether the Reserve
Bank supplied these figures?

Mr. Speaker: That is a
question,

Shri Chintamani Panigrahi: He has
said that the Reserve Bank has con-
trol over these banks; so, we would
like to know as to who supplied these
figures.

Shri K. C. Pant: They must have
been taken from the balance sheets of
the banks., As I said, the Reserve
Bank does inspect all these banks.

separate

Shri Jyotirmoy Basn: 1 know how
many branches the foreign banks have
been allowed to open here during the
last ten years and may I know whe-
ther the Government have received
any representation from Indian banks?

Shri K. C. Pant: I have already
indicated the total number of branch-
es of these banks, I can give him
the figures from 1861 onwards. In
1961, the number was 71....

Shri Jyotirmoy Basu: New branches,
You follow my question. You were
not allowing them to open branches.
Suddenly you changed the policy and
now you are allowing them....

Shri K. C. Pant: Does he want to
give information or take information®

Shri Jyotirmoy Basu: He is
giving a misleading answer.

only

Shri K. C. Pant: It is not mislead-
ing. These are the figures. In 1861—
71 offices; 1062—B2; 1003—86; 1064—
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90; 1965—92 and in 1988—118. The
details are given in the statement.
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Shri Morarji Desai: 1 do not know
what the present position is. I shall
fing it out. I thought the question
must have been finished by now. I
shall certainly find out what is the
present position about it.

Shri C. C. Desai: May I know why
the Bank of America has been allowed
to open a branch in India when no
Indian bank is allowed to function in
America?

Shri Morarji Desal: It was allowed
to open here because it benefits our
economy.

An hon. Member: How?

Shri C. C. Desai: Why not have

reciprocity?

Shri Vasudevan Nair: How does it
benefit our economy? (Interruption).
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Shri H. N. Mukerjee: In view of the
fact that under pressure of public
opinion the Government has said,
from time to time, that it is examin-
ing the idea of social control of banks,
whatever that might mean, as differ-
entiated from nationalisation of banks.
may I know what particular idea the
Government has in view in regard to
the position and the status of these
foreign banks which are being given,
according to the answer given by
Mr. Morarji Desai, preferentia] treat-
ment in regard to their operation in
this country when reciprocal advant-
ages are not given to us as in the case
of the Bank of America, as Mr, C, C.
Desai pointed out?

Shri Morarji Desal: There is no
question of any preferential treatment
being given to these banks. It is
only preferential in the sense in which
Mr. C. C. Desai asked. He asked:
when we are not allowed to open a
branch there, why do we allow them
to open a branch here? To that ques-
tion, I replied that we allowed them
to open a branch here because it is
beneficial to us. There is no question
of any preferential treatment to any
banks here. The question as to what
should be done about this or what
should be the regula‘ions to govern
them is also under examination.

Shri Hem Barua: There were some
serious allegations made about the in-
volvement of some Indians of a cer-
tain politica] party in the affairs of
the Bank of China and then because
of the failure on the part of the Gov-
ernment t; place the report on the
Table of the House which they pro-
mised to do on several occasions, that
has created an impression in the
country that the allegations were false
and that some other people, the peo-
ple other than those again whom the
allegations were brought, are involv-
ed and, therefore, the Government are
fighting shy to place the report on the
Table of the House. In view of that,
may I know whether the Government
have considered the matter and whe-
ther they propose to place the report
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on the Table of the House as soon as
possible?

Shri Morarji Desai: I shall find out
and certainly put it here.

Shri Ranga: The hon. Minister said
that the Bank of America is allowed
to function here because it benefits
us. Now that raises a point in regard
to the other question. May we know,
if not now at least later let us have
the information, how much of foreign
capital is peing brought over here
into this country by these foreign
banks which are functioning here and
through which they are carrying on
this business, or are we to understand
that they are placing at our disposal
only the expertise in banknig and are
wtilising the Indian money in order to
circulate it between debtors and cre-
ditors?

Shri Morarji Desai:.- ] cannot say
how much of capital they have
brought over here and how much of
Indian capital is used. But 1 find
from the fijgures of deposits that
more deposits are now being gradual-
ly placed with Indian banks than with
foreign banks; that also is the position
percentage-wise. In this matter I do
not have any figures, but certainly we
will find out and let the hon, Member
know,

Shri Bal Raj Madhok: May I know
whether it is 5 fact that the foreign
banks offer more liberal terms to
depositors, offer more liberal terms to
their employees as a result of which
a lot of Indian money is being de-
posited in these banks and a lot of
good Indian experts in banking are
joining the service of foreign banks,
and also whether it is a fact that much
of the money that is deposited in these
banks is invested by these banks in
those concerng which have collabora-
tion with foreign countries and there-
by they are in a way helping foreign
concerns more than the Indian con-
cerns?

Shri Morar)i Desai: As I said ear-
lier, the deposits percentage-wise are



11369 Oral Answers
now larger in Indian banks than in
foreign banks. Therefore, that reply
should satisfy the hon. Member that
they are not getting any preferential
treatment. They are also giving to
Indian concerns as well as to concerns
which have foreign collaboration.

Shri P. Ramamurti: In view of the
fact that more than two years have
elapsed since the former Home Minis-
ter to the Government of India, who
is now sitting there, made the allega-
tion that we, the members of the
Communist Party, the Marxists, re-
ceived money from the Bank of China
and in view of the fact that the
operations of this Bank have been
under investigation for the last five
wvears from 1862, is it not high time
that the Government of India placed
the report, so that they are able to
substantiate the allegation, or other-
wise, is not the Government bound to
withdraw the allegation?

Shri Morarji Desai: I have already
replied.

Shri D. N. Tiwary: May I know what
part of the profits earned by the
foreign banks is allowed to be repat-
riated to their own country and whe-
ther the top management of these
foreign banks is managed by Indians
or by persons of the country from
which they have come?

Shri K, C. Pant: There is no res-
triction on repatriation of profits. Over
the years, the Indianisation of the top
personnel in the foreign banks is pro-
gressing.

Shri Nath Pai: The Finance Minis-
ter stated earlier that the whole ques-
tion of social control with regard to
banks was under consideration. He
did not specify, though some members
tried to get the information from him,
whether the proposed study envisag-
ed the operations of the foreign banks,
whether the foreign banks also would
be brought under social control. What
is the Government's infention with re-
gard to this social control? Is it
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limited to Indian banks or is it likely
to be applied and extended to foreign
banks too?

Shri K. C. Pant: The study covers
the foreign banks as well.

Shri D. C. Sharma: Is it not a fact
that there was not only the political
party of that particular description
which was involved in this transac-
tion with the Bank of China, but
there were also some cultural organi-
sations, some educational prganisations
and some social welfare organisations,
which were associated with the tran-
sactions so far as the Bank of China
was concerned?

Shri Hem Barua: Some Congress-
men were also associated with that
Bank.

An hon. Member: It may be Cong-
ress or PSP.

Shri D. C, Sharma: Therefore, may
I ask the Finance Minister whether it
is not in the interest of the country
and the Parliament that the whole re-
port should be placed on the Table of
the House and the House should be
given a chance to discuss that report,
so that one know which is white and
which is black.

Shri K. C. Pant: The answer has
been given already.

Shri Tennetl Viswanatham: The
hon. Finance Minister has said that
the foreign banks are allowed to func-
tion here because they would benefit
our economy. May I know whether
these banks would open business in
their own interest or in the interests
of India? Which is their primary in-
terest?

Shri K. C. Pant: There is mutuality
of interest.
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Shri M. L. Sondhi: In view of the
fact that there are some indications
from. the statements of ather Ministers
that the Government of India are
finally waking up to the conception of
Asian Common Market or Asian
better relations, will the hon, Minis~
ter of Finance consider the question of
giving some incentives to the Asian
countries to set up Asian foreign
banks in India?

Stri K. C. Pant: There are some
Asian banks among the foreign banks
operating here, For instance, there
is the Tokyo Bank; there is another
Japanese bank also. There are also
other Asian banks.

Shri M. L, Sondhi: What further in-
c_entives are going to be given?
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Stirl E. K. Nayanar: In view of the
economic crisis in the country, will
Government take any steps to nationa-
lise the foreign banks.

There is no reply to my question?

Mr. Speaker: It has been given al-
ready.

Shri E. K. Nayanar: That means
they are supporting foreign banks.

Shri K, Narayana Rao: Banks
come within the meaning of industry
and also companies. When it comes
to the question of foreign industry,
when we allow a foreign industry to
come in, we insist that the Indian
shareholding should be 51 per cent.
Such being the case in the case of
industry, may I know why in the casc
of foreign banks also we should not
insist that 51 per cent of the capital
should be from Indian shareholders?

Shri K. C. Pant: The bank is foreign
when it has a majority of foreign
shareholding. Obviously, it would not
be a foreign bank if the majority
shareholding was held by Indians.

Shri Fyotirmoy Basu: Are you going
to the next guestion, Sir?
" Mr. Speaker: There is no time to
answer the next question.

The Question Hour is over.

Shri Jyetirmoy Basu: It is not yet
12 noon.

Mr. Speaker: I am not able to see
the clock in the House. So, I have a
time-piece here on my Table and ac-
cording to it, it is just past twelve of
the clock, and the Question Hour is,
therefore, over,





